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try to educate them and better their
conditions rather than keep them in
the same conditions in which they
are.

Therefore, the policies of this Gov-
ernment as laig down in the Financc
Bill have been though out very care-
fully, As I said  there is always scope
for improvement, and we can go on
improving it.

Lastly, I want to refer to one point,
and that is with respect to the LIC.
It was said that the LIC had been
exempled. I would like to point out
that the LIC is pot exempted at all
There is g different calculation for the
LIC for this tax, ie, super-tax. That
is why it is separated from others.
The LIC pavs 225 per cent as super-
tax, while ordinary companies pay 25
per cent.

Shri U. M. Trivedi: 50 per cent.

Shri Morarji Desai: 1 am rcferring
1o supertax. In this relation, it is 225
per cent ia the case of the LIC and
25 per cent in the case of the ordinary
companies: and the local bodies pay
16 per cent, and the co-operative
socictics also pay 16 per cent. There-
fore, let it not be thought that the
LIC is being put on a different basis.

Moreover, this has 9! ben done
only now., The LIC h:a: inherited this
taxation which was there obtaining
for all the insurance companies which
were there before. Therefore, I have
done nothing new in this matter. Let
hon. Members not be unnecessarily
suspicious in matters of LIC because
LIC is now a nationalised institution.

I hope my hon friends will look
at the Finance Rill and the financial
measures of Government from this
point of view and not from a preju-
diced point of view.

Mr. Speaker: The questian is:

“That the Bill, as amended, be
passed”.

The motion was adopted.
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*DEMANDS FOR EXCESS GRANTS
(GENERAL), 1959-60

Mr. Speaker: The House will now
take up discussion and voting on the
demands for Esxc... Grants in respect
of the Budget (General) for 1959-60.
There is one hour allotted to it.
Members will be brief in their
spreches,

Demanp No. 2—INDUSTRIES

Mr. Speaker: Motion moved:

“That a sum of Rs. 159,189 be
granted to the President to make
good an excess on the grant in
respeet of ‘Industries’ for the year
endeg the 31st day of March, 1960".

Demanp No. 31 —SUPERANNUATION AL-
LOWANCES AND PENSIONS

Mr. Speaker: Motion moved:

“That a sum of Rs, 675986 be
granted to the President to make
good an excess on the grant in
respeet of ‘Superannuation Allow-
ances and Pensions’ for the year
ended the 31st day of March, 1960".

Demanp No. 51—CEnsus

Mr. Speaker: Motion moved:
“That a sum of Rs. 3,28 039 be
granted to the President to make
good an excess on the grant in
respect of ‘Census’' for the year
ended the 31st day of March, 1960”.

Demanp No. 55—HIMACHAL PrADESH
Mr. Speaker: Motion moved:

“That a sum of Rs. 27,683,071 be
granted to the President to make
good an excess on the grant in
respect of Himachal Pradesh’ for
the ycar ended the 31st day of
March, 1960".

Demanp No. 57—MANIPUR

Mr. Speaker: Motion moved:

“That a sum of Rs. 583,467 be
granted to the President to make

*Moved with the recommendation of the President.
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good an excess on the grant in
respect of ‘Manipur’ for the year
ended the 31st day of March, 1960".

DemaNp  No. 93—COMMUNICATIONS
{IncLuning NATIONAL HICHWAYS)

Mr. Speaker: Motion moved:

“That a sum of Rs. 14,44,837 be
granted to the President to make
good an cxcess on the grant in
respect of ‘Communications (in-
cluding National Highways)' for
the ycar ended the 31st day of
March, 1960,

Demanp No, 97—Oraer Crivii. Works
Mr. Speaker: Motion moved:

“That a sum of Rs. 1,01,17,881 be
granted to the President to make
good an excess on the grant in
respect of ‘Other Civil Works' for
the year ended the 31st day of
March, 1960",

Demanp No. 111—Capitar. OuTLAY oF
THE MINISTRY OF EXTEnRNAL AFFAIns

Mr. Speaker: Motion moved:

“That a sum of Rs. 3.45979 be
granted to the Presideiad o make
good an exev:: on the goant in
respeet of ‘Canityl Cutlay of the
Ministry of Exteranal Afaic" for
the year ended the 31st day of
March, 1960".

Demanp No. 122—Caritar. OuTLay oF
THE MINISTRY OF HEALTH

Mr. Speaker: Molion moved:

“That a sum of Rs. 923,613 be
granted ig the President to make
good an pXcess on the grant in
respect of ‘Capiial Outlay of the
Ministry of Health' for the year
ended the 81st day of March, 1960™.

Shri 8. M. Banerjee (Kanpur): T
would confine my remarks to Demands
Nos. 31, 51, 55 and 115. Demand No.
31 pertaing to superannuation allow-
ances and pensions. T would refer
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briefly to superannuation allowance
including pension,

It has been seen that after retire-
ment of a government servant, it
takes full one year and in certain
cases, two to three years to finally
decide the pension claim. In  this
House, this was referred to previously
t0o. ] know two cases where the
vmployees actually  died but  their
pension claim could not be settled, The
same thing pertainse  to  gratuity.
Gratuity is the only life-saving ol an
emplovee. He should be  given  his
gratuity within three months or  at
least within six months of retirement.
But that is not being done. In most
of the undertakings, whether in the
private scetor or public seetor, wher-
ever this scheme is in vogue, such
delays take place. 1 would reguest
the hon. Finance Minister to kindly
consider whether some orders could
not be issuced to coffect final payments
without any delav. Asg a via media, T
would suggest that ad hoc or provi-
sional payments could be made imme-
diately on retirement and final adjust-
ments could be made at the time of
final payment.  This would save the
refired government employce or pri-
vate cmployee Tvom numerous difft-
culties which he geaorally Taees alier
redircinnt,

The hon. Deputy Minister, replying
on a previous occasion while excess
grants were diseussed, assured this
House that pension rules had been
amended and the quantum of pension
had also been increased. The demands
put forward by the All India Pension-
ors' Association with headquarters at
Calecutta are three. The first is that
they should also be entitled to dear-
n-:\s's allowance. Now only a portion
of dearness allowance is being paid to
them. But with the rising cost of
living when Government unfortunate-
ly has failed to check the soaring
prices or hold the price line, it is but
natural that the pensioners alse should
get something to eat. It looks ridlcu-
Jous In my eyes that a pensloner
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drawing a meagre pension of Rs 25
or Rs, 30 or even Rs. 100 or Rs. 120
should not be given Rs. 45 or Rs. 50
as dearness allowance. Some portion
was merged, and in reply to a ques-
tion, the hon. Minister said that the
cntire question was under considera-
tion,

The second point is about commu-
tation of pension. The demand they
have put forward is very simple.
Suppose they commutle a porstion of
their pension, after the recovery of
the amount, the pension must be res-
tored. 1 hope this  simple demand
which docs nol invelve very much
linancial repercussions should be ac-
vepted by the hon, Finance Minister.

Demand No. 35 relates to pre-parti-
tion paymenis. 1 want to know what
18 the amount actually duce from
Pakistan at  present,  whether  they
have respeeted  their  commitments
which they made after the partition.
My information s that they are not
honouring any commitment of theirs
and whatever was agreed to by  Sir
Pheroze Khan Noon is not  being
honoured now by the present Presi-
dent of Pakistan. ] want to know
what amount has been realised and
what still remains to be realised from
Pakistan,

Demand No. 51 pertains to census.
1 woulg once again plead in this
House the casp for upgradation of
cities like Kanpur, Madurai. Madras,
Jaipur and others. The census figures
of Kanpur show that it has a popu-
lation ol 9.461,000 whercas the Cor-
poration once gave the figure of 11
lakhs. When I asked why this dis-
crepancy was there, 1 was told that
therc was a floating population of 13
lakhs. 1 do not know how 1i lakhs
people could float. They come from
Lucknow to Kanpur. But after all
Kanpur is not a corridor. So there
must be something wrong in these
calculations,
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As regards Madras, the Chief Min-
ister stated in the State Assembly
that the population of Madras City
according io the census figures comes
1o 17 lakhs, and he would see that the
Centre decided to upgrade the city
to ‘A’ class. Since the census figures
are provisional figures, I would request
that before they are finalised, these
matters should be decided.

Atter the census, what will happen?
Thousands of c¢mployces will be dec-
lared surplus. With growing uncm-
ployment in this country, 1 would
request the hon. Finance Minister or
the Home Minister to kindly find out
some  alternative jobs for these un-
vinployed people.

Demand No, 55 concerns Himachal
Pradesh.  Unfortunately, whenever I
go there-—recently I had been there—
1 find that it has hecome just a district
of UP. The persons who belong o
Himachal Pradesh have nothing to do
with the administration, I am sorry
to say this. I do not look at it from
a parochial puint of wview, I also
come from U.P. But the people of
Himachal  have 4 genuine  feeling
against the working of this adminis-
tration there. In Himachal Pradesh,
when we are sanctioning amount after
amount—Iit is necessary also o guard
our border in the larger interest of
seeurity—it is necessary to have roads
and other things,

But what is  happening?  Recently
the transport workers of Himachal
Pradesh were told that if they want-
cd to have the pensionary benefits
under the Himachal Pradesh Govern-
ment rules, no trade union legislation
would be applicable to them. This
sounded something peculiar 1o me.
After all. whether it is Himachal or
Punjab or any Pradesh, they have to
respect the law of the ]and. Thousands
of transport workers have been given
notice that within a specified time—I
think it is the Ist July 1982—they
should indicate whether they wanted
the pensionary benefit and if they did"
80, they would be deprived of the
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other benefit which is generally guar-
anl.t;ed under our Constitution under
various pieces of legislation,

Then 1 come to the granting of loan
o7 aid, In Himachal Pradesh, there
are many houses which are in a dila-
pidated condition which require reno-
vation. These have become no more
than what we call in Hindi khandhar.
Those houses of ex-rulers are being
acquired by the Himachal Pradesh
Government and 1 am sorry to say
that huge amounts are paid for them.
I want an enquiry into it by a high
officer of the Central Government,
Whatever property belonged to the
ex-rulers has been shifted on to the
Himachal Pradesh Govermment in the
name pf farm, museum or cxhibition,
I do not know what. But all those
proprrt'es have been taken at a very
heavy price.

16 hrs,

In Himacha] Pradesh, housing faci-
lities for those who are working in
the hill areas should be made avail-
able. Good accommodation wherever
available should be acquired by the
Government, but I find they are being
used only for hote] and not accom-
modation purposes,

I want to say a word on Demand
No. 115 about the commuted value of
pensions. 1 would once againt rcquest
the Finance Minister to cons‘der this
demand of the pensioners. They saw
the Prime Minister also, and he gave
them a patient hearing, and [ am sure
the three points mentioned by them
will be considered favourably and
sympathetically.

Shri Dasaratha Deb (Tripura East):
I want to speak on Demand No. 97—
Communications,

The shortage of aircraft has been
a regular feature in the Agartala-
Calcutta sector. I drew the attention
of the Minister concerned in May last
that since January this shortage of
aircraft had taken place so many
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times, due to which 1500 KG of goods
were held up at Caleutta and cowd
not be transported to Agartala. You
know that for the transport of goods,
Tripura depends only on airlifting,
and there is no other way of carrying
things from Calcutta to Agartala. 1t
means that if there is a breakdown in
the transport system even for one or
two days, much damage would be
created in our territory,

The first time 1 drew their atten-
tion, I was told that care would be
taken so that these inconveniences
created due to shortage of aircraft
would be removed. After a month
the same thing repeated itsclf, and on
the 24th of last month T put a ques-
tion here and the Minister told me
that the aircraft was being repaired, it
would be sent there, and everything
would be al] right. But how long
this sort of thing will go on, T do not
know. They always give me this sort
of assurance, but ultimately the thing
remains as it was and there is no
improvement. Therefo e I request the
Minister to take proprr steps and
special care so that these things are
not repeated.

Sccondly, therc is a tendency to go
on incrcasing the passenger fare in
our part. At first it was Rs, 35, then
it became Rs. 45 and then Rs. 52 and
now it is Rs. 67. The people who
have to come from Tripura have to
avai] only of the plane, there be‘ng
no other transport, and it is very
difficult for a poor man to get out of
Agartala, Government justifiec the
increase by saying that it wants uni-
formity of rates, but you cannot have
uniformity of rates unless the stand-
ard of living there imoroves. So, I
suggrst it should not be more than
Rs. 45 per passenger from Calcutta to
Agartala.

Then 1 want to speak a word on the
Home Ministry, and that is not a minor
point. The other day I got a copy of
a memorandum submitted to the Home
Minister and the Prime Minister by a
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Member of this House, Shri Biren
Dutia, 1 want Lo uraw the attention
of the Home Minister to what is hap-
pening 1n Topura in Amarpur sub-
d.vision ot Ampi area. Very recently
the Tripura Administration has taken
steps to drive out the Muslims from
that area. Of course, if there are
non-Indians or Pakistani nationals,
they should be driven out. 1 have no
objection, and I rather support it
because the Government should take
all care and precaution so  that com-
p.ications may not arise regarding the
safety of our country. But between
the 4th and 6th June the Administra-
tion there has driven out 700 Mus-
lims, and out of them, as this memo-
randum indicates, 101 persons are not
Pakistanis. They are Indians, and
they have legitimate documents  to
prove that they are Indian nationals.
Their names have been in the voters'
list since 1950 and thcy have voted in
three general elections so far. If there
is any objection, it should have been
taken carlies before their names were
entered in the rolls in 1948. How can
you say now that these people are
Pakistani nationals? So, my point is
this that wh'le we should drive out
undesirable elements in the interests
of the country, every care must be
taken so that bong fide citizens are
not harassed and pushed across the
border. Shri Datar i= here. I request
that he should visit the place and find
out from the Administration there as
to what is taking place, so that there
may be no abuse. This is my earnest
request to him,

Shri D, C. Sharma (Gurdaspur): 1T
think this brochure on the Demands
for Excess Grants is a tribute in  a
way to the wholesome practice of
budgeting that has been prevailing in
our country in the last few years.
Formerly these Excess Grants used to
amount to many crores, and now I find
that their amount has dwindled consi-
derably. This shows that the budget-
fng is done much more -carefully
than before. I hope the time will
come when these Excess Demands for
Grants will become a thing of the
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past, and there will be absolutely no
occasion to discuss them.

At the same time, I think that these
Excess Demands for Grants are an
indicect tribute to the watchfulness
of our Public Accounts Committee.
Most of these have been pointed out
by the P.A.C. and they have come to
us ior regularisation. I believe, of the
many committees that this Lok Sabha
has, this P.A.C. is really the gwardian
of the financial health and accounting
integrity of our country, and I pay a
tribute to the P.A.C. for being so
careful about it.

But I cannot help saying that all
these Demands show the same medley
of gne word, “mis"—miscalculation,
mus-arraval, misclassifications, mis-con-
notation of proforma ete. [ want to
ask the Finance Ministry whether the
persons whp work there are so absent-
minded that they do not know how to
classi.y  things p-operly, how  to
indent for things rightly and how to
frame proformas correetly. I think
these things are a very big slur on
the working of the budget section of
the Minist=y. It show: that while
other bodes are cxercising so much
vigilance, these persons go on in their
lordly way of not tak’ng due precau-
tions about things. I now come to
census. I think our crnsus operations
have on the whole been good but they
have bern like answer books in our
cxaminations.

16.10 hrs.

[Mg, DePuTY-SPEAKER in the Chair]

Some answer books are very good
but some students give us also how-
lers. Some of the reports of our
census operations are full of what I
may call in the academic language,
howlers. There is a town in my cons-
tituency; everyone knows that its po-
pulation has increased tremendously.
Anvone who passes by that town will
be of that opinion. Yet our wonderful
people who have taken the census have
brought down its population, I eannot
understand how that has happened,



11231 Demands

Shri Harj Vishnu Kamath (Hosha-
ngabad): Which town?

Shri D. C. Sharma: The name of the
town is Batala. I did not want to give
the name of the town; it is in my cons-
tituency. I do not talk about other
cities like Madras or Bombay. I can
find out things in my own constituency.
How has that happened? The fact of the
matter is that in some places and in
some towns these census operations
have not been dong with as much care
as they should have been done. One
mistake like this militates against the
soundness of the conclusions that the
Census Commissioners may arrive at.
So, 1 would request the hon. Homoe
Minister 1o devise ways and means bv
which we can have a good cadre of
persons—we have a nucleus organisa-
tion—who can be entrusted with the
census operations work. Most of {hese
persons are short term employees or
even part time or casual employees
and therefore, sometimes the census
operations in our country are not con-
ducted with as much exactitude as
they should have been.

Another point is about the pensions.
My hon, fricnd the Home Minister
will be aware of the fact that T some-
times write to him letters about pen-
sion cases of some persons and I al-
ways get very prompt replies from
him. But the misfortune is that the
pension cases take such a lot of time
in getting finalised. 1 do not know
what kind of rules we have got or
the British Government had left to
as their legacy.

Shri Hari Vishnu Kamath: Change
the rules.

Shri D. C. Sharma: But 1 think
there is a general feeiing in the coun-
try that the pension cases are not
decided as prompily as they should
be. I think it is a fundamental pro-
blem and the Home Ministry should
look into it. They should appoint a
committee to revise these rules so
that people who suffer on account of
the late payment of the pensions and
the late decisions about their pen-
gions may benefit. The cost of living
index has gone up and there is &
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good case for these pensioners to
have the quantum of their pension
stepped up. 1 think something should
be done about that. These pension-
ers are everywhere in all parts of
the world and we lind them every-
where.
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Shri S. M. Banerjee: We are also.
punsioners,

Shri D. C. Sharma: Yes: here are
some pensioners in this House but 1
hope you would be very soon one of
them.

I was submitting respectfully  that
these pensioners descerve a better deal
at the hands of  the Government, T
think there is an organisation which
Is presided over by an ex-judge and
he always sends us  material  about
hard cases of these pensionets, 1 think
the Home Minister should be a little
morg generous (o the pensioners and
a little more careful and prompt in
deciding their cases, Uniess  that is
done I do not think that we can be
satisfied. When I go about in my cons-
tiucney o many pensioners come {0
me a; they come to any other Mem-
ber of Parliament and ask for these
things. I think samcthing should be
done for these persons.

My friend spokc about Himachal
Pradesh and he said that he found
UP'ians there. I have a great deal
of respect and affection for the hon.
friend who made this remark. But
I think there is a constitutional pro-
vision that certain posts should be
reserved or the people of Himachal
Pradesh. If there are some persons
from U. P. to be found in Himachal
Pradesh, 1 would welcome that be-
cause that is a sign of national inte-
gration, I know Punjabis were driven
out of Delhi.

Shri U. M. Trivedi (Msndsaur):
Punjabis are everywhere,

Shri D. C. Sharma: They were
driven out of Delhi systematically but
1 have never made a complaint about
that. UP. people have come and
some people from other States have



11233 Liemands

come. After all they are also Indians
and you cannot complain about that.
Though there hag been a systematic
squeezing out of Punjabis from ser-
vices in Delhi, I did not complain
aboul that.. (Interruptions.)

Shri K. R. Gupta (Alwar): He con-
tradicts your statement; he is also from
Punjab.

Shri D. C. Sharma: If there are per-
sons from U. P. in Himachal Pradesh,
if there are persons from South India
in Punjab, if there are persons from
Maharastra in any part of my country,
in Punjab and elsewhere, I think it is
a symbol of national integration and
we should welcome it. We should not
be so narrow minded as to say: Why
are non Bengalis in Bengal or why
are Bengalis in Punjab? I welcome
Bengalis in Punjab; I welcome people
of all the States in Punjab. So, if
some U. P, persons are to be found in
Himachal Pradesh, I think it is a good
sign and 1 wish that in other States
also there should be people present,
who do not belong to that State. That
is a step towards national integration
and any small step taken in that direc-
tion is welcome.

Shrimati Renu Chakravartty (Bar-
rackpore): 1 have four cut motions.

Defective computation of pension

Shrimati Renu Chakravarity: I beg
10 move:

“That the demand for an excess
grant of a sum of Rs. 675,986 in
respect 'of Superannuation Allow-
ances and Pensions be reduced
by Rs. 100.” (1).

High expenditure incurred on census
operations
Shrimati Renu Chakravartty: 1 beg
10 move:

“That the demand for an excess
grant of a sum of Rs. 328,039 in
respect of Census be reduced by
Rs. 100" (2)

erpenses
girls
Shrimati Renu Chakravartiy: 1 beg
10 move:
“That the demand for an excess

Educational on  Manipur
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grant of a sum of Rs. 583,467 in
respect of Manipur be reduced by
Rs. 100.” (3).

National Water Supply and Sanitation
Scheme

Shrimati Renu Chakravarity: I beg
to move:

“That the demand for an exce:
grant of a sum of Rs. 9,23,613 1
respect of Capital Outlay of the
Ministry of Health be reduced
by Rs. 100.” (4).

Mr. Deputy-Speaker: The cut mo-
tions are before the House.

Shrimati Renu Chakravartty: Sir, 1
support what my hon. friend Shri
D. C. Sharma said when he spoke
about the difficulties which the pen-
sioners often go through in the com-
plicated computation of their pensions.
Sometimes it is so delayed that in the
most difficult period of their lives, they
do not get it. Sometimes it actually
comes when a man is dead. There are
cases like that also. So, making these
rules simple so that these cases could
be dealt with expeditiously is very
important. There is another question
which has a much larger import. It
is time we also think about revising
the pensions because the rate of every-
thing has gone up so much. The cost
of living has gone up so much. But T
do not think there has been any revi-
sion of the pensions.

After all, when a person has put in
so many years of service, during the
period of his life when he really needs
more he gets only too little, and it was
always too little. Now, it is almost a
negligible quantity. Therefore, I would
like to have a simplification of the
rules in regard to pension and enhan-
cement in the rates of payment. I re-
quest the Government to think more
deeply as to how far they can revise
the actual pensions in keeping with the
enhanced prices of today.

The second cut motion which I
would like to touch upon is in regard
io Demand No. 51, with regard to
census. The census has to be taken
every ten years. It is a very, very
important function which the census
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department has to undertake and on
the basis of the census sg much of our
planning, so much of our national
schemeg and the rest depend. Even the
question of our security depends on
analysis of the census figures. There-
fore. the men who carry but the cen-
sus operations have to be very tho-
rough and have to go into the most
interior places of the country and
have to be very accurate. As.a matter
of fact, I do not know what Shri D.C.
Sharma meant when he said that the
figures relating to the population of
towns have been reduced. But cer-
tainly we all know—and it is common
knowledge—what has happened in res-
pect of the census figures of Assam, for
example. The computation of the
figures hag been delayed not only by
months but by years. I do not know
finally what is going to emerge. There-
fore, we all realise that the censug and
the computation of the census figures
are very important.

Once in every ten years we have
this big operation. with a huge staff
coming into existence. What I would
like the hon. Minister fo realise is this.
Right from the preliminary stage
when the operation starts, down to
the period of winding up and final
computation and compilation of the
ecensus figures and the publication of
the results, the whole thing takes al-
most three years. During this period.
there are a number of people who are
appointed. They acquire a certain
amount of proficiency and efliciency. It
is, therefore, only rignt that, after they
have put in this service of aboul three
or four years, we should try to utilise
their experience, as was done in the
case of the census of 1951, with the
help and support of Shri Mitra who is
still the Registrar of Census Opera-
tions, we were then able to absorb
almost all the staff in various other
projects connected with planning and
other schemes. This Lime, such a thing
has not been done yet. I would urge
that this aspeet must be uatlended to.
For example, in Alipore, in my State,
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there are about 300 census operators
who have been working since the past
two or three years, We should have
to utilise their services. They were
promised that they would be taken on
to the metropolitan brganisation. Some
sort of co-ordination between the Cen-
tre, the Home Ministry, and the State
Government should be there so that
they could absorb this staff. I would
urge that this should be done.

I do not want to add anything more
on the question of Himachal Pradesh.
But I do want the hon. Home Minister
to look into the question of Manipur.
An excess grant is being asked for
now for the construction of schools,
hostels and teachers' quarters for tri-
bals and increased expenditure on con-
tribution paid in respect of shifting
cultivation schemes by tribals etc.
These additional funds are required
because the original grant did not pro-
vide for these, because of bversight
It reads thus: “these additional funds
were not provided through oversight.”
I want to ask the hon. Home Minister:
is this really the way in which our
Central Government and its depart-
ments in the Ministry deal with all
these far-flung areas like Manipur, Tri-
pura and Himachal Pradesh? Of course,
I do not know very much about Hima-
chal Pradesh, but I certainly know
about Manipur and Tripura. I have
been there with the Estimates Com-
mittee and I have seen what happens
in Tripura, T feel that we are doing
injustice to those people. I am more
than convinced on this point. Recen-
tlv, T saw the type of people who arc
put in there—the official committes—
for such important things as educa-
tion of girls. What is the attitude of
those people? They are fashionable
Indies who are put on io this work.
They just go and say, “In Manipur,
girls’ education is very backward.
They cannot speak English.,” We were
absolute'y shocked when we Theard
this remark. Whyv should the Manipur
girls be spoken of like that? That ls
one of the few areas in India where
the women are hard-working, They
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have their own bazars to carry out
their retail trade. They are one of the
most advanced sections of society so-
cially; yet educationally they are the
most backward. It is a sad thing that
when we are putting up this National
Council for Women's Education, we
cannbt even have one Manipuri girl to
head that. We have the wife of the
Chief Commissioner on that body, who
tel s us that the Manipur women are
backward because they rcannot speak
English. In the note given in the
pamphlet on excess grants, it is said
that they have, through oversight, not
provided for the constructions of hos-
tels, schools and teachers' quarters! I
have no time here to describe all this,
but if I tell this House some of the
answers which I have received from
time to time from the Ministry itself
as to the progress made in regard to
the construction of schools, hostels and
teachers' quarters, the House will be
shocked about the state in which we
have left education. especially girls'
education, in a State where women are
socially and even economically a very
important part of society. Therefore, 1
again say that I feel that as far as
Manipur and Tripura are concerned,
where there are large numbers of tri-
bals, we are realy keeping them back-
ward bv our consciously not allowing
them to develop because of the bureau-
cracy of the Central Government and
the Centiral administration.

Shri Bade (Khargone): It is not
sversight, but short-sight!

Shrimati Renu Chakravarity: My
@t ~oint is on Demand No. 122 with
‘vgard to the national water supply
@nd sanitation scheme. It is a TCA
wogramme. We have not been given
oufficicnt data to find out exactly why
®his excess grant is  necessary. It is
said that it was mainly due to the ad-
fustment of incidental charges on ma-
#erial and equipment received under
the TCA programme for national
water supply and sanitation scheme.
We are not aware as to how this na-
tional water supply and sanitation
scheme is proceeding. But I would
say that this is a very important
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scheme; it is the question of national
water supply. We know the position
in all our cities and suburbs. 1 come
especially from an endemically chole-
ra-ridden arca—Calcutta and its sub-
urbs. [ think in the whole of Asia 1t
is one of the worst cholera-ridden
areas. The WHO team has mentioned
it. Yet, I would like to know what
the water supply and sanitation scheme
has achieved. We have this huge con-
centration of working class, of refu-
gees, which makes Calcutta one of the
biggest concentrations of population
anywhere in the world with the worst
sanitation, and worst drainage. Yet,
we have this national water supply and
sanitation scheme, the TCA program-
me, the WHO, the metropolitan orga-
niation; all these very big names. But
we see that nothing proceeds, and if
you go there and see, you will find at
this time that there is no drop of
water to be had in the bastees, in the
quarters of the working class, and
even in areas where the middle class
peop'e live. Unless we proceed to
solve this problem quickly, it is going
1o lead to the worst possible situation.
There is no planning about the water
supply scheme for which we have the
TCA help. We do not know how far
they have been really utilised. Also,
there is difficulty as between the met-
ropo'itan organisation and the Ameri-
cans and the West Bengal Govern-
ment between those officers, ete. T want
1o know how far these foreign agen:
cies have given us help. We do no!
want them to interfere in our admi-
nistration. Wo want that this money
should be utilised quickly for the be-
nefit of the people because water is
the primary necessity of life. Yet, we
have not been able to give it in one
nf the most crowded important metro-
politan cenires like Calcutta and its
suburbs.

Shri U, M. Trivedi; Mr. Deputy-
Speaker, Sir, the demand for excess
grants is pursuant to a note made by
the Public Accounts Committee in its
41st report and it is better that the
criticism that is offered in that re-
port is rciterated. Ty has been said in
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this House over and over again—and
it has been said by the Public Ac-
counts Committce so often—that thesc
excess grants must be made as soon

as the appropriation accounts are
available.
There is a convention that they

should be made within two months of
such appropriation. But these excess
demands are being given o us, per-
taining to the period 1959-60, for being
passed ip June 1962. Why it took
such a long time for these excess de-
mands to be presented is a very mys-
terious question. I cannot understand
it. Is it that this machiery is not
working properly or does it absolutely
refuse to give any attention whatso-
ever to the reports of the Estimates
Committee or the Public Accounts
Committee? Is it merely water
thrown on the stone that this Minis-
try does not take notice of these ob-
jections hat are being made from
time to time and goes on acting in its
own way, Is it that the caravan goes
on and the Public Accounts Commit-
tee Members go on only shouting at
them, What is the idea behind it, I
cannot understand. There must be a
halt to this. This malady must be
remedied and sooner it is done, the
better it is for parliamentary control
of our expenditure.

I would first refer to the census
question. This time a special direc-
tion was given that particular items,
which were being entered in the pre-
vious census, must be given up now.
I have not understood the reason be-
hind it, except that of the pious, wish-
ful thinking that by this method, pro-
bably people will forget their castes.
We have not forgotten our castes and
we are not going to forget them. 1
do not understand why there should
be this obsession about the castes. We
make the most use of it. Everyone
who goes into the election campaign,
it he is a bania, he approaches a
bania; if he is a Jain, he aporoaches
a Jain; if he is a Rajput, he approaches
a Rajput; if he is a brahmin, he ap-
proaches a brahmin. All these things
are going on. Then, there are sche-
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duleq castes, there are castes and
castes. What benefit was there to be
derived by not getting then enumerat-
ed in the proper manner. I cannot
understand this. For statistical pur-
poses, whether we like it or not, the
enumerators ought to have been ask-
cd io cnumerale in the same manner
as they did before.

Another point about census is, 1
have not wunderstood the argument
that is advanced in the explanatory
note (ii) Actually, when the whole
thing commenced, it was suggested
that 2000 tons of papers was neces-
sary for this purpose. Instead of
2,000 tons, the actual supply amount-
ed to 1,643 tons ag against the esti-
mate of 1,350 tons. The excess grant
was for 203 tons. What prevented
them from taking money for 2000
tons whep the estimate was made for
2000 tons, Where is the necessity for
ecxcess grant at all? This explana-
tion is, in my opinion, the most chil-
dish explanation that can be given
for the purpose of this excess grant.

Referring to this question of national
highways I often feel that we have
become very static about national
highways. When the National High-
ways Act was taken into considera-
tion, we had an idea that it would “be
an evolutionary process and an in-
creasing number of roads in India
would be declared as national high-
ways. Unfortunately, in respect of
some roads which were in existence
at the time of the British, because
they were not passing through big
cities, because some sort of docile
people live in those areas, the neglect
of the Government of India is very
patent. There is a road which runs
from Delhi and goes right through
the heart of Rajasthan through the
heart of Central India—Madhya
Bharat—and goes by the shortest
route to Bombay. Notwithstanding
that fact and the fact that that road
was the first road that the British
built in 1837 and it was used as a
dark road, up to date that road has



11241 Demands

not been declared a national high-
way. Every brick that was built by
the British in 1920, when the adminis-
tration of the road was handed over
to the various States, has collapsed
and thy road has been in a dilapidated
condition. Although some States have
taken up the repair of some bridges
and culverts, what prevents the Gov-
ernment of India from declaring this
road, which is the shortest route from
Bombay to Delhi. being declareq a
national highway? I cannot under-
stand. I would, therefore, suggest
that there must be a dynamic body
working, with proper suggestions, for
the declaration of highways as
national highways and for the main-
tenance of the highways in a proper
manner,

1 come to demand No. 57. In these
areas, whether it is Manipur, Hima-
chal Pradesh or other areas, one thing
which strikes the altention of us “tri-
bal welfare educational schemes”. The
moment I read this word ‘tribe’, it
strikes me that somehow or other, in
India, we are doing everything within
our power to proselytize the Hindus
to Christianity. This word ‘tribe’ has
never been deseribed properly  and
has not been understood properly, Its
significance has also not becn under-
stood properly. Its significance has
also not been understood. The mo-
ment a man belonging to a particular
tribe embraces Christianity, he ceascs
to belong to that tribe; he cannot in-
termarry in that tribe. He is no lon-
ger accepted by the tribe and yet. it
is he who derives the benefit through
the machinations of the Christian
missionaries. It is the Christian con-
verts who get the benefits on account
of the funds that are given to these
tribes. The educational funds are
entirely utilised for the upliftment of
these people. They derive benefits
from the American missions that are
there and also from the Government,
because the controlling body is gene-
rally the so-called educated mission-
aries, whom these missions have
brought up. It is they who derive
the benefit. Thy real poor man who
genuinely belongs to the tribe, whose
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culture is deep in our country, who
believes in the culture and religion of
this country, who has got everything
to do with this country, suffers. He is
no! al’owed to benefit from the funds
allowed for the tribals. This tribal
question must be looked into  very
carefully. Leave aside Manipur; this
i= going on cverywhere. The same is
the story in Madhya Pradesh, in
Chotanagpur, efe. At the cost of the
money of the nation, we are increas-
ing the proselytization of the poor tri-
bals. We should pui a stop to these
things.

Shri Bade: These foreign mission=
aries must be driven out of India.

Shri U. M. Trivedi: They ought to
be. but T do not know when we will
drive them out.

T eome to demand No, 115 regard-
iny nensions and superannuation allo-
wances. I remember  the  present
Minister of State, Shri Datar, was
kind enough to help me in securing
pension for a big retired Government
oflicer.  But with all the help that the
Minister could render, it took five
vears for the pension to be secured.
There cannot be one man who can be
pushed and pushed for getting pen-
sion for one individual. How much
it must be costing several persons 1o
secure their pensions! How many of
them are suffering!  There must be
some committe: appointed to  look
into this, either at the parliamentary
level or at  the Ministerial  level,
whichevey the  Government may
rhoose tn have. These pension cases
must be properly locked into. For-
merly. in the British days, pension
was available for a man the moment
he handed over his charge. What is
happening now? Why is if that pen-
sions are delayed? Tt is high time
that we did =omething to ameliorate
the condition of these poor pensioners.
Very recently T came across the case
of a chowkidar. He expired only two
months back. That poor man was
getting a pension of only Rs. 4 for
the last 28 wvears. How could he
maintain himself on Rs. 4? How can
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we conceive of a man maintaining
himself on Rs. 47 What 15 that pit-
tance that we are paying to him? We
have been increasing the salarieg of
ong and all. The ticket collectors
who were getting Rs. 15 are now geti-
ing more than Rs 80. Why should a
man get a pension of only Rs. 47 He
should be given something more at
least Rs. 30 so that he can maky both
ends meet. How many such cascs
are there where peop'c are getling a
pension of Rs, 4 Rs. 5 and Rs. 97
How long people can go on like this?
After all. it is our duty to look
after them. We have to discharge that
duty, We are going tp provide old
age pension, Old age pension should
be provided not only to those who are
government servants but also to those
who have rendered service to govern-
ment for 20 years, 30 years and more,
They are living on a pittance «f Rs. 4.
It is high time that Government look-
rd into these affairs and did something
for the sake of these pensiorers who
have rendered service to this cocuntry.

st @t fey (<o) ¢
WEIRE, ¥ F1FW & SAWT a3 T W
g E AT FY ATH g faamAr Awgan
g frag 1 woe e § ag Al
gafm ff 7 @ § AfE Toee
AFET & 1A FATH F AT TEAH
34 ¥ grAa 9ga & @waT ¢ | W19 I
& ford 0 w1 $1 Ff o T e
g o fr 9w oY grem &1 SEsT ¥
T 7z 2| i fre T 19 & w3
AT RE I TFAT TR
STt & A Aga "I & AT EE FT
o s "qgarg S 97 g AT i
¥ 0T a4 1 72 ¥ 39 F1 faeq vt
TP &Y THA g & AT arfad &)
@ & | § oHT wngeT ®Al § Wi
FH A @F § WX I ¥ faed
T At w1 1 AW ANe fewar
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wa g AN d I § fr 3w @l @
ag foer w5 § | W @) oW 47
a7 2w fammr wifen Wit aw
FT A & grAE § 99 R qrgdor ot
T 7 &Y ¥ M7 a7 g7 faw wemian
T} A FI TAT T IAH FAT AT |
greRs gadt gri o @t § f 9w &
AT ¥ ART F | WT TAZE ARG
1w T 7 g w7 e &
wqar fawre £7 F9 §ir q9T A 7
# afem 3w fom Y fF qaeam
aTqAT FET #, B4 aEm afaw v f,
Foq ¢, wiaeze # a1 gafididizn §
IR GEA A ¥ g K oagA
g dm7 @ #T 39 A grew Fifae ww
2 9\ 39 € T TR A AT 1T 5
T TETT 2 |

Tl AT T AT AT & A5 A
gog ¥ fog get sr AT FRr AT R B
2w 7 77 faar 91z 7z fan Sfa ari
1 fF et F= F1 wrEw Fafad g
# A7 F5= ¥ Feq 7@ T 97 feoe
FIAT 2 IH GHT FT GFAATH AET FFAr o7
WET § | WIA AEE A WAL oA AT
arzTifa £ grewy G2 ) 0f & A
AT ¥ AT FT @A g Oy & ) fae
TS F T T AT AW WA & 2T
IUET T GHT & | & WE T W TgAr
&1 30 awe & ¥ & W% agh 9z ardr
FT F1% ga9 81 & | 5= @1 & fay
g 7 afg #1% wwaT & O 39 W
s gred faa faqr sman @ ar &g
¥ 25 £ a1 }E ggi A7 wedy wF
fear 25 & 1 3% W1 e A faeeit
=7 ¥ "aT FEE MY IR #
IR ANT T FCAAGAXE I TAF
w27 ol faegw @ i g
FHI T AT, TTRI JW@ W W
gEeft 7 FT AT TR ot e
¢ e 39 wgr 7 w0 wwar | W&
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A1 geq feomyz 1 w7 Are faar
AT A IATET H=gyr T | 279 feardiz
TE WAL F 9T AT Ig FH FTAT
g1, W7 I FT @I ¢ | TG QI fgew
F1 ¥9A9 FA T W @A £ fF g@i
ned), wedl 9% &1 WA | A 6
TEl AT fawa #T AET &7 greA
TEFA FIH # HIT g HAAT F2H
T FAT & WT I9T I AL TGAT
frgraa & o wedl & 1 w7 Az D1 2
far ggf faeet & 07 7T F7a7 29 ™
# Wi fF waet o7 wegT AE Wa 2
Tz 4% AREE ¥ qFW ¢ f§ FmAa
TEaAHZ 1 IH W E FAR O 9 a9
Z1 M T FTEN AFIH FATE AT Az
SEre F3A @ Afam gar 38 ag g
Fg1 AT ¥ 1 3= F1 & fAgr A 2
FrifF ¥wa feqewz ol & aww
Wagzar I g fr apr = T
qiT #7 I aEEEa w7 fAar @
A { aE A, "l wegT, §I0
FIFT 7 3T WY & @ @I A7
frsdft 1+ ag & 3t & fF azr fze
W HTI9 UAF] H AT FT GHAT & FFAT
weg7 Agt fasa afFa g7 agi areg
ag1 faeedlt ® a4t w@T ¥ F@r ae=ar
M7 FE gred At @ 1 W Ao
TITAT FT FTH §T FLF LY T &1
™ &9 & &9 q A1 F &g F fag
TgT TEU &, I T A1 FREAA I A
grT afgd | Afew wr g9 3w H oAt
faatfadt G gt @ & | w7 wAST H
warg % faqr amar @ fF gz @1 wr @
HIT a5 g9 91 T@T § Al IEFE
AT agf 97 9 @1 & el fr o wy
FEAT 97 | § A1 Agi T TAE AT 7@
T grea AT & | F AEaTg fmomw
7eT §9 &0 feUrHe & are ¥ g
Ut oy & qrew 9t 38 F1 e §
g TTRE Fgi ATAY § AT 6T =7 TEHA
%1 grave fear amg a1 A s g9
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=t fory Arerw (wiet) o guTeae
wgRE, W Wl A F1 a9 WA
g & wed= faw 9t 5 gU & UF
aTie fad T 13T 91 /1 "I IR
uE az frarse &1 faar | S &a9
T AT FE | IRIA AT FIEICGUET
& ug g3 &1 (A% fear @ 1 F wmo A
AT AreAr g fF & 7 amg wiw ®
98 F7 @1 g f¥ faw afa § o
97 % %o A1z U AR fAw & I &
AR, ST, AAAYTH AT A G F TG
fomas & T qer a% Fei fE araw
gt 2 fa fegzedfan 990 @Y & | wa
Tal S &1 wmaz wrew Adl ¢ fF oag
#u¥ & w41 Rzl aig & greedr
o1z fafem &=a & f=a 91 & wlT 39
q 7@ 1 3T AT A @ | 5w & fed
AT F v Frd e feordie adt
AT T FT FI9 qg 299 A0 &) F
Fima g g fo gw avg M I
3T F A0 Al A @ 1 WA IA A a8
Fw famr s &t 9w & fod qafae
qgaarar 1 3A &1 famer wifgg@ o
T & Tawat g fF aoma vo e
fergram 1t & AEEl U7 (o FU0T
F g1 ag 2 srfa= 7 art § wE SR
TERARZ A O AR @ | gEfed T
1 =1fed & 32 §79 1 F19 3% 37
g 7 @7 7 & fAag 3fea sgEedr
F7

qaa & e & star f® WL W
arffaqi 7 =1 & G= wHa & 9™
77 39 zreq € g | FemT 9 &
% REM a2 & IW JmA fawet % 31
aEr Tfgd | wWifs @ F A EA &
WA F IA 1 a9 JAEGT T A
FEAT 92AT & |

qT FT FEATqT ¥ FT AT AF

qaT & ZATE IO WA &7 AHICA
Wl g fFm s s @
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[ forr AT )
TP EEA % AT ag WA A i AT
T8 | AT & 7/ AT AT AAA
fear @ f& a7 o 91 A9l ® A
AR 7 AT F7 a7 3T
%7 iF ¥ 7T 97 a7 7 w2
ferwz  dr tamr s AT oE @
4TR AR FE1 | WA TFER G &1L Mg
A1 E1 AR AFAT 7 0 7 femiiz A
ATALAFAT £ A7 A2 7ZAT AMfzd Fa0
¥ a9 #1 fanadr mAr wifzg fa
A 7 T AET A AEE O ZET
2eq fafwdr ® ziAr fafaeed eme
¢ HT TR 0 AT ¢ F 5§ aro
71 IF 7 T A0 1 I AR & ATE
H WAL WG TRTA FAT E AT AT
FTMZ (F 7 4 %1 7@ 7% 2 39 97

g fFEr ST

The Minister of State in the Minis-
iry of Home Affairs (Shri Datar):
Mr. Deputy-speaker, Sir, I was won-
dering whether in connection  with
the Demands for  Excess  Grants it
would be open to the hon, Members
to ¢over the whoele ground, because
only during the lust few wecks we
had the debate on the Demands relat-
ing to the various ministries and there
it was perfectly open to the hon
Members to traverse the ground re-
levany to cach  particular ministry.
For c¢xample, 1 may point oul here,
that we had a lengthy debate so far
as the Home Mimsiry's  jurisdiction
was concerned. Himachal Pradesh,
naturally, was discusscd. Census
operations were not discussed by any
hon. Member at all. Therefore, I
was rather doubtiul as to whether a
general  discussion  traversing  the
whols ground would be a proper one
when we have got Excess Demands
confined only to certain items.

So far as the merits of these De-
mands are concerned, there was no
objection at all. In fact, the Public
Accounts Committe. themselves have
made a recommendation that they
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ought to be regularised. 1 would,
however, without technically depend-
g upon Lhe nature of such discus-
slons.  point out to the hoa. Members
that whatever pointg they have made
wouid be lvoked into very carefully
<0 far as fulure work is concerned.

Certain hon. Members said some-
aing about  census  operations. So
1 as census  operalions were con-
cerned, if there had been any dif-
flculty at all it would have been bet-
ter 1f it had been puinted out to us
when the census operations were held
carly last ycar—that is, in 1961. Now
we are at the stage of compiling the
various  publications so far as the
vialuable information is concerned.

Suri K, R. Gupta: We were not in
the House then,

Shri Datar: Hon. Members will
kindly remember that a similar ques-
tion was uasked 1o me and 1 told the
House that we have got before us a
partwcular schedule according to which
all the information which has been
collected will be duly collected and
published in the form of special books
and handbooks. .

Shri Hari Vishnu Kamath: It will
tuke sume time.

Shri Datar: Therefore, that work
is going on. Regarding  the census
operations, only one objection, which
was perhaps relevant, was pointed by
an hon. Member. Hg stated that the
census officers had asked far 2,000
tong of paper. Actually, when the
vstmate was made, it was little more
than what was actually required. As
vou will kindly note, it was ultimate-
Iy found that only 1,643 tons would be
sufficient. We had, after calculation,
asked for 1,350 tons. A little more
was necessary, but it was far short
of 2,000 tons which had been asked
for. Under these circumstances, the
House will kindly appreciate that
cconomy measurcs in  respect of
paper, amongst others, are being fol-
lowed even in respect of such large
operations as census.
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So far as Himacha] Pradesh was
concerned, nothing was gaid about the
merits of the demand. General points
were raised as to whether there werc
certain  officers from the adjoining
State of UP. I may point out to
Professor Sharma that only the other
day there was a discussion as to
whether a :pecial Act which deals
with reservation of certain posts at
lower levels for the local inhabitants
should or should not be continued was
discussed on a Bill and it was ulti-
mately withdrawn. But 1 migm
point out that there are specia] pro-
visions. So far as domicilary restric-
tions are concerned, they are removed
by an Act of Parliament. Still, in
respect of certain packages of terri-
tories like Himachal Pradesh Tripura,
Manipuy and also a certain part of
Andhra Pradesh they have reserved
certain posts at  the lower levels.
Therefore, it would not be proper to
say that there has been an influx of a
large number of officers from U.P. or
other States.

So far as Manipur was concerned,
al] that was pointed out by my hon.
friend was that certain amounts which

ought to have been ¢sked. were

not asked at the proper time
through oversight, His objection was to
the expression “oversight”. May 1
point out here that when very large
schemes are in operation it was on
account of real inadvertence that the
whole bill relating to certain schemes
could not be received in time. By
the time they were ready, naturally,
the work had to go on. Therefore this
oversight or inadvertence wa. only
with regard to the submission of the
schemes and not with regard to carrv-
ing out of the schemes themselves.

Shri Bade: Will the Minister say
whether he has spent all the wnount?

Shri Datar: It is not a question of
spending,

Shri Bade: What portion has he
spent?

Shri Datar: Let the hon. Member
understand very carefully what was
done. There was some delay in sub-
mitting the schemes; nothing more.
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fhe schemes were being carried oul
and the tempo of cxpenditure had
risen In subsequent vears, .0 far as
lhe Second Plan is concerned. We
had some shortfalls ;o far as the
earlier portion was concerned, but the
tempo  rose  and.,  therefore, larger
amounts had been requived. All that
happened was that this amount was
not asked for n time and by the time
it was asked the year was over. That
was all the difficulty.

Lastly, the non. Mcember made
certain observations about the tribals.
So far as the tribals are concerned, we
have gol u constitutional provision
under which the Scheduled Tribes and
the tr.ba) arcas are to be fully looked
alter, S0 far a. the Scheduled Tribes
are concerned, \hey have nothing to do
with the question of religion as such.
The question of religion comes into
operation enly so far as the Scheduled
Caste Hindus arc concernced. There-
fore, it would not be proper Lo bring
in the question of religion and make
certain observation, which were more
or les; of a general nature. It is the
policy of the Government to see that
the Scheduled Tribes are fully deve-
loped, that their areas are fully deve-
loped and their interests are fully
secured,

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): Mr. Deputy-Speaker, Sir, some
of the points raised by hon. Members
have been covered by my hon. Col-
league, Shri Datar. There are one¢ or
itwo points which have been left and
I would like to answer them. Some
of the points that were raised have
really become a feature like a hardy
annual coming cvery now and then.

There was a point about the delay
in pre enting the Demands. It was
asked why there should be any excess
demands. So far as the dclay in pre-
senting the Demands for Excess Grants
is concerned, I would like to state that
the correct position is that vne Demands
for Excess Grants are presented on the
basis of the recommendations made
by the Public Accounts Committee. I
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| Shrimati Tarkeshwari Sinha)
would like (o inform hon. Members
here that the relevant Public Accounts
Committec Seport on wiich thes.
Excess Grants have been asked for,
that is, the Forty first Report, was pre-
sented to Parliament only on the 19ih
March, 1962, Thercfore this delay
was very much unavoidable. [ do not
consider that it is any fault of the
Ministries concerned that they huave
brought these Excess Demands very
late,

The Public Accounts Commitiee has
very rightly adopted a procedure
whereby it has .tarted making recon:-
mendations in regard to the excesses
in advance of their main report. Even
if the interim report is received, action
15 immcdiately taken en them. I
would like to point out to hui.
Members that out of a total number of
144 Grantg and appropriations pertain-
ing to 1959 and 1960, cxcesses occur-
red only in 14 cases. That does nol
speak of a large number of cases whici:
come in for the Excess Grant,. 1 think
that those excesses also in terms of
money have been proportionately re-
duced by the concurrent saving in the
respective mini tries concerned. It has
been very much compensated by the
savings that have accrued lo various
ministries,

I would like to inform hon. Mem
bers that the whole question of bud-
getting and financia] contro] has becn
thoroughly examined in  connection
with the proposal made by the Com-
ptroller and Auditor-General in 195¢
and a; we come across certain defects
which cause these inconvenicnces we
try to remove them.

A few hon, Members have made a
point aboul the pensions. Primariiy
the Home Minisiry and the Ministry of
Finance are concerned with that, 1
would like to mention that mostly in
the case of the e representations which
have been received we have scen that
improvements are made. I would like
to inform the hon. Member that as
early as April 1961 we placed on the
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Table of the House a copy ol the sim-
plified rule: which we ourselves
brought out for avoiding these delzys.
| do nol say that not a single case
comes in which hardship is not caused
but I think lakhs and lakhs of ca es
are being disposed of each year. =
fow cases will always be there in which
we cannol avoid that  hardalup, but
mostly we now try to see tnol delays
do not occur and if we are able to
locate the delays in giving pension to
individuals, we try to remove ‘he
cause for thatl delay.

There were one or two points raised
about the dearness allowance. A je-
presentation  was  received by the
Central Government about the deur-
ness alowance saying that it be gran-
ted to all pensioners irrespective of
the date of their retirement. Shri
Banerjee and Shrimati Chakravartty
have more or lesg raised that point.
May I inform the House that an ad hoe
increase lo low-paid pensioners is
under consideration and we will take
a decision very soon on that matte;?

There was another point about the
fixation of ..

Shri S. M. Banerjee: Will you do it
retrospectively?

Shrimati Tarkeshwari Sinha: An
ad hoe increase in the dearness allow-
ance is under the consideration of the
Government,

17 hrs.

The basic policy point that the
pension rate should be increased for
all retired persons was raised by ‘ome
hon. Members. Whatever we say, we
must also realise the implications of
our words and ctatements. It is very
easy to say, “Do this or do that,” but
the moment we say that, we should
also study the implication of any pro-
posal

Shri U. M. Trivedi raised this point.
1 do agree that the low-paid pen-ioners
are suffering hardship. But can we
mitigate that? If we take the case of
all the pensioners, we have to face the
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problem of huge expenditure on only
one item and that i:. pension. Look-
ing to our financial position and our
capacity to spend money I would like
to ask the hon. Member  himself
whethey he con iders this a feasible
proposition. And the difficulty comes,
in how are we going to discriminate
between one class of pensiorers and
another class of pensioners If we re-
ally accept hi; basic policy, then all
the pensioners have got {o be brought
within this orbit. I do not think the
hon. Member would have very seri-
ously considered the financial impli-
cations of this proposition Otherwise
he would not have raid that there
should be a genera] policy to allow
an increasc in all the pensions,

But 1 would also like to tell hon.
Members that the fixation of a pre-
determned amount as the absolute
minimum is not possible because of
the reason that the size of the pension
is directly related to the total streng-
th of pen-ionary service and the
emoluments drawn by a government
servant during the last three years of
his service. So his argument that the
pensioners are virlually very low pa‘d
per ons also does not hold true in all
cases, because during the last years of
his service the person gets the maxi-
mum amount of salary, and the pension
i+ computeq and determined on that
basis.

I would also like to inform the
House that we have also allowed
rertain  educational concessicns to
low=paid government servants. But to
carry this concession to all the pen-
sioners will be probably difficult.
-
Then there was another point about
pension, that It is not being computed
precisely because the pension rnleg are
not simple. 1 would like to inform
the Hou e that the quantum of pension
depends on two elements: one is the
qualifying service, and the other is
emoluments. The rules for reckoning
both the e have been considered and
simplified recently after the recom-
mendations of the Pay Commission. 1
do not therefore see that much hard-
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ship i; now caused after the simpli-

fication of these rules,

There 15 another point which 1
like to refer to, Shri Lahri Singh
raised this point, and he went

all out to say that nothing was donc so
far as water supply was concerned. I
would like to say that he should be
briefed with more facts beforec he
makes such a sweeping statement in
the House. 1 have with me a full
page about the achievements of the
Sc¢ ond Plan s far as water supply is
concerned, And, as he has made such
a4 sweeping statement I would like 1o
quote those figures, During the Second
Five Year Plan, g provision of Rs. 57
crores—Rs. 34 crores in the Central
Health Plan and Rs. 23 crores in the
State Health Plans— was made only
for National Water Supply and Sani-
tation Programme (urban). 208
schemes  estimated (o cost Rs. 27.9
crores were approved under this pro-
gramme during the Second Five Year
Plan, and a loan assistance of about
Rs. 42 crores was paid to all the State
Governments during that period. This
1« for urban watei supply. For rural
water supply and sanitation schemcs,
a provision of Rs. 28 crore; was made
in the State Plans under the National
Water Supply and Sanitation Program-
me (Rural) during the Second Five
Year Plan. 214 such schemes osti-
maled lo cost about R: 548 crores
were approved during this period and
expenditure under the Health secctor
of those schemes is estimated to be of
the¢ order of about R:. 18 crores.

It does nol mean that all that
money has flown out and that no result
has beep achieved. 1 would beg of
him—not only he is a very senior
Member and has a lot of experience of
the Legislature but he ha: himself heen
in the Government—he should bear
with me where facts are concerncd.
And he should at least keep this in
mind that sweeping statements do a lot
of damage in decreasing the confidence
of our countrymen towards the Plan.

With these words I would request
the House to vote all the'e Demand:

for Excess Grants and I once again
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|Shrimati Tarkeshwari Sinhal
repeat that we shall try our best to
avoid all the delavs and excesses f
possible.  Before I conclude.

Shri D. C. Sharma: He wanted the
Health Ministry to be abolished

Shrimati Tarkeshwari Sinha: That
is why 1 said that he was himself
Minister and he should not indulge i
uch sweeping remarks.

I would like to conclude by guoting
what Ghalib said These points have
been coming up  again  and  again
Ghalib savs:

o7 79 7 AT FAAF 2 A TIFT GIT 407
7 91T 7 IAFT 91 A T 0A F1 A4 A7

Mr. Deputy-Speaker: I will now put
the cut motions to the vote of  {he
House.

Shri U, M, Trivedi: On a point of
order. Sir, these cannot be putl now.
There is no quorum. These are finan-
vial demand

17.06 hrs,
BUSINESS OF THE HOUSE
Shri Satya Narayan Sinha: I have

tn make a statement. 1 think that win
be allowed.

16, 1962 for Excess Grants 11256
(General)
This morning some hon, Members

wanted to know whether we are bring-
ing forward a Resolution regarding
Joint Committee of Parliament on
Public sector undertakings. 1 have
just now received a letter from the
Minister of Industries, He says that
at least two days will be taken up in
the House in discussing that Resolu-
tion. If the Minister him-elf says two
days, 1 do not know_ perhaps the House
would like to have some more time.
Certain controversial questions were
raiscd last time, you may remember.
Therefore it i: not possible to bring it
now as we have decided that the
House must adjourn on the 22nd. I
propose to bring forward that Resolu-
tion early next session which is going
to be called in the first week of
August.

Shri 8. M. Banerjee (Kanpur):
When wil] the session begin?

Shri  Satya Narayan Sinhn: The
svssion may begin on the 6th of August.
T promise that in the first week of the
next session the  Government  will
bring forward that Resolution.

Mr. Deputy-Speaker: We will take
the voting on Monday, The House
stands adjourned till 11 A.m. on Mon-
day.

17.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, June
18, I'Em?ghmi.-.-thn 28, 1884 (Saka).



